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4. Within seven days from the date of this order, the Applicant Company is directed to

serve notices upon the secured creditors of the Applicant Company to whose amounts

are due and payable with a direction that they may submit their representations to the

Tribunal, ifany, within a period ofthree months from the date ofreceipt ofsuch notice

and copy of such representations shall simultaneously be served upon the Applicant

Company, failing which, it shall be presumed that such secured creditors have no

representations to make on the proposed capital reduction.

5. Within seven days from the date of this order, the Applicant Company is directed to

serve notices upon the unsecued creditors of the Applicant Company to whom

amounts are due and payable with a direction that they may submit their representations

to the Tribunal, ifany, within a period oftbree months from the date ofreceipt ofsuch
notice and copy of such representations shall simultaneously be served upon the

Applicant Company, failing which, it shall be presumed that such unsecured creditors

have no representations to make on the proposed capital reduction.

6. The Applicant Company is also directed to serve notices along with copy ofapplication

uponi (i) the Registrar of Companies, Mumbai (ii) the Regional Director, Westem

Region, Mumbai, with a direction that they may submit their representations to the

Tribunal, ifany, within a period ofthree months from the date ofreceipt ofsuch notice

and copy of such representations shall simultaneously be seryed upon the Applicant

Company, failing which, it shall be presumed that the authorities have no

representations to make on the proposed capital reduction.

7. Within 7 days from the dale ofthis order, the Applicant Company to publish notice of
the date of hearing of Application in 'Free Press Joumal' in English language and

translation thereof in 'Navshakti' in Marathi language both having circulation in the

State of Maharashha.

8. The Applicant Company to file affidavit in this Tribunal not later than 7 days from the

date ofissuance ofsuch notices mentioned in paragaph 4 to 6 above and publication of

the notices.

V .Nallasenapathy, Member (T) B.S.V. Prakash Kumar , Member (J)
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